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ACT No. XIV oF 1873.

PASSED BY THE GOVERNOR GENERAL OF INDIA 1y GounelL.

(Recewe;l the assent qf the Governor Genea aZ on the 11th
Sepiember 1873).

An Act to provide for ~the security and application
of the effects of Officers and Soldiers becoming
insane on sepvige, buf not removed put on half-
‘pay, or dlscharﬂed

Preamble. WHEREAS it 1s expedient to provide for the secu-
‘ rity and appllcatlon of the effects of Officers
and Soldiers becoming insane on service, but not re-
~ “moved, put on half-pay, or discharged; It is hereby
enaeted as follows :—" -

Short titl, 1. This Act may be called The ‘Lupnatic Soldiers’
‘ Property Act, 1873 S

Tiogal gée_t_ggt Tt extends to the whole of British India, and, s0.

farasregards subjocts of Her Majesty, ‘to the domini-

ons-of Native Princes anld Stad;es in Ind]a in alliance
Wlhh Her Majesty ;

Coménence-- And it shall come into force on the passing thereof.
ment. et K .

dnterprota- Q. Tn this Act— -

tion-tlause.

"¢ Officer.” «Officer” means a Commissioned Officer of Her
Majesty’s Army, or of Her Majesty’s Indian Army;
an Falk _ IS _

 Soldier. ““Soldier” means a Soldier of Her Majesty’s Army,

or a TFuropean Soldier of Her Majesty’s Indian

Army, including a Warrant and a Non-Commission-
ed Officer. :

3. When .
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3 Whﬁn an Officer or Soldier becomes insane on S&Oﬂ;lﬂ% of
service, byt is o gce;gnoved put on’ half-pay, OF diS- gand by Come
charged, on the g;round of msa,mty, such' Committee mittee.

‘of Officers as’ the Governor General in" Gouncil may
from time tq time prescribe, shaldl immediatel secure
all such of his effects as are W1th1n the teru ories to

whlch this"Act extends.

4. Such effects shall be hable to be applied in or Apphcatmn
towards payment of any expenses necessarily incuired °f efects:
in the maintenance and removal of such Officer or -
Soldier to any place in India, and of any such ex-
penses and debts incurred and owing by. him as would,
under Part I of the Regimental Debts’ Act, 1863,
be preferential charges on his moveable, property in

_case he had died on serv.ice, with, the like preference,
in the like order, and subject to the like provision for
decision of doubt or difference, as would in that case
apply, as nearly as may be, mutatis mutandis.

5. If any person who would, if such Officer orStey of pro-

Soldier were dead, be entitled to take out representa- g:ﬁ;ﬁ;y

tion to him (othervnse than as a creditor), or his wife on payment
(if any), or any near relative, paysin full the expenses ;' febts by -
- and debts aforesaid, the said Committee 'shall not representa-

further interfere in relation to the property. tive.

6. If such payment is not made, then, within one Administra~ - - -

" month after the insanity is known at the quarters g‘;i’tg Com-
where the property is, the said Committee may sell

and convert into money such part of the property as }
they think fit, /

and, after paying out of the proceeds . the expenses
attending the discharge of their duties, shall pay
thereout the experises and debts aforesaid,

and shall dispose of any property then remaining
~in their bands in such manner as may from time to
time be prescribed by the Governor General in Coun-
cil, or by such Officer as he appoints in this behalf, to
the end that the same may be applied for the benefit
of the Officer or Soldier to whom it belongs. -

. 7. Every payment or application of money and V&hda‘ﬂzn of
every sale or other ‘disposition of property, made by S wnd tis.
any Committee in pursuance of this Act, shall be positions by

valid as against all persons whomsoever. Committee.
v And
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And every Officer belonging to any such Committee
shall be discharged from all liability in respect of the
money or other property so paid, applied or disposed
of, . : : o

8. The Governor General in Council may, from
time to titme; prescribe such regulations.as may seem -

it for the better execution of any of the purposes of

this Act.




